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mrmMmaimo will perform duty as

No. 1 Duty MM

1 1

/o H'ouse No 5431 pocket-F, Sarita Vihar, South-

IEast, New Delhi-110 076
ouR Email_id-readermm02northeast@gmail.corn

r , Ld MM-01

IR/a Flat No 20261 Delhi AdministratIon Flats,

ulabi Bagh, Delhi
;curt Ernail-id-reaaermmlnQrttrea$tra)gmniI,qQ'n

I
b House No 641 GoVind Mohalla, Haiderpur,I

lelhi-110088
;ouR Email-id reaclermm03ne@gmail.cornour+C)2)
Fo C.406, Gitanjali Apartrnentsl

:arkardooma,Delhi-110092.

;Qurt I

2

!

4

;h Vaibhav Kumar, Ld MM-04
la 30011 IFCI Apartments, Sector-23 Dwarka,
lew Delhi-110077
:ourt Email-id-renderrnmQ4ne(a)qmqi1.9qrn

\la C-23, Madhu Vihar, Near Sai Chowkl Patpa1
anj, Delhi-110 092
:ourt Email-id-reademIInmatljlacgunneRt'nrnail,cam

5

6

7 C

la plot No 17. Akansha Enclave Group HousIng

;ociety, Abhay }<hand ll.Jndirapuram, Ghazlbad,

:ourt Email-id.ninortheastl@gmail.com
P

1.ate The B,a1 Bands/S,r,ty Bonds, in th, m,tiers in whi,h BOl orders have been passed by th?
undersigned1 by Ld. A6MM, North Edst1 or by any other Ld. M-agistrate in the North East District end
Sessior; Division, shall be furnished before the Ld Duty MM of the day who shall pass appropriate
6rder/s thereon. Release Warrants shall also be signed .by the Ld. MM who accepts the bail bond/s.
However, it is impressed upon the Ld. Magistrates that on the days of their physical hearing duties, they
shall accept such bonds of the matters of their respective Courts to pass appropriate orders including
issuing release warrants. '

The traffic challans of impounded vehicles of a particular day, when the concerned Ld. MM having
jurisdiction of traffic circle/STA Delhi is not conducting phYsical hearing on that daX shall also be deaIT

hRh by the Ld. Link MM of the day. The pending chaUans shall be sent to the concerned Court after end
of the day
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Room Nb.mysDays

./“
1714.01.2023

(IIND SATURDNr)
23.01.2023

24.01.2023
25.01.2023

28.01.2023

leElanl
20.01.2023

21.01.2023

7326.01.2023

(REPUBUCDA\r)

225

(SUNDAY)
3
04.01.2023

05.01.2023

09.01.2023
7402.01.2023

06.01.2023

16.01.2023
30.01.2023

6408.01.2023

(SUNDAY)

07.01.2023
17.01.2023

18.01.2023

6710.01.2023

31.01.2023 22.01.2023
(SUNDAY)
29.01.2023

:SUNDA'
409 , 4th Floor,New Court

Building

11.01.2023

12.01.2023
13.01.2023

27.01.2023

01.01.2023

(Sunday)

+
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3. When LIl MM (Reliever) is working as Duty MM on a particular daY and dee'ing with aafne chaJlans in

dave mentjon aj t.npacjtyr nIle STR Register urd the FIne Receipt Boar of :he cancemed court where
AhlmacVReader is assigned duty for that day shall be utnisted for summary Hall of the chaJlans and taF

issuing Rae Receipt. it shut be the duty of the Reader of the concerned Court to manage the STR
Register and the Fine Receipt Book of the Court

4. When ury working day is declued holiday, the Duty Magistrate on that da/ wAll, be deerned as Duty
Magistrate for whole of the day without any further order.

5. It is imprebsed upon he MMs to complete their endre work They should nci leave their COUrt work for
the Duiy MM. Release Wurwrts should be signed by the MM who accepts the bail band and the regular
MM sh8uld not leave hidher court before disposal of the work at his/her coJrt which is brought before

Hm up-to 4 p in. All the cansequendaI wark arising in pursuance of the orden issued bY the regular
MM should be disposed of by the regular MM&

6. The MMS deputed for Duty MM on holidays will be entitled to avail Speda Casual Leave within Ofle
year (This is with reference to Brdst. NO. 654&63/Rules/DHC dared 06/03/2012. Delhi Judicial SFwi ee
(Lay b) Rules} uld the staR of their coun will be endded ta amn Special Casual Leave within SR.
;nonth; {Ibis is in reference to Me once order rio. 72971-73101/ Admm.II/Leave/2018 dt 2211.2018 of
Ld. DistlIi.I & See,siam Judgel DelhD. TIle MMs while fOIwarding the applicadan of the staff for grant of
such spel_a casual leave (iompensatary) shdl ver#y that are afnciaJ cancerled had actually worked on

a particular date. _+1

t

7. Tbe Meaapolitmr Magistrates v/ha are deputed as Duty Magistrate if summoned for the .day gf sucq
duty to appear as witness in a court located in court complex other than the pla qe of posting Will lend
forma reqUest. in advance to the court where he is to appear as a witness for his/her exemption fran?
i–adi-atMdalce. If tIle court in quesljon aIBan inamates the officer requiring his/her attendance for tha!
dateT hashe may do so in the fa}enaan session under indmadon to the unc=nigned. (Ref. S.O. Issued
billie District & bessions Judge. Delhi vide leUer nQ. 42534-6&;/DM/Gaz a:. 26.10.99).

8. Malupaliran Magistrates are advised not to proceed on leave or remain absent on: the daY theY aT
ibluIgi-= DuI; Magjstlal= except under excepdond circumstances or emergencies. trl case of an

ii;e-rje-ni or i;aJl;tiable cirwm galces, if a duty MM must proceed or teav q, he/she shall send_a
iia-;}a-fu&t in advu1(n for charge at duly, wilt: the consent of anI MM agreeing to perform duty in
hidher place. in the office of the undersigned.

\\-_

i 9. In case a Duty MM has to go for aaending some official assignment SUCI as traini fIg plogtamrne at
Delhi. JuditH &.Memy ar my afhciaf conference etc on the date of duty be ng a wa(king daY on a shan

notice md is undlle tn obtdn consent of any other officer to perform the aug in his/he( placer he/she

::E!!!::nng!q1: :: ::aLT::iii:a LII nFl:::::[ i ::LjIFI E J;iii::tbha? ::TLd:IS ; ITFc : + !;IEE lgayI:hE :

that pardcuIar day.

10. Tbc tluV MM of Me day shdl report at Mdea Conferencing Room .latest bY.12.00 noon ang_ shfJI
dispt.ne'’of the work as per direc6on af undersigned. TIle F4euop©Jian Magistrates pFoceeding foF

t.,anduc6ng TIP at Mandali JaH shall not leave the court prernise5 before 03 3G p.m.

LL Nl the regular Ld Magisuates waNd look after the UQent work of aIF ’ tegular coums as PU the
direc.dons llf Hon'ble High Court of Delhi including the applications pertai-lng ta fegular coun manus
which are deemed to be urgent

12. EveW Magisterid Court would take up urgent matters via VC, adhering :a Delhi Mdeo Conferencing
Rule, 2020 framed by the Hon'ble High Court of Delhi.

1 3 • E: b ::: ::5;f]==/ iTr1:a[]1 :jr 1BlIi:: r !Q 1[]=F EiS !! haIgES!healFLaIR:lbq£ Ft i ?::it = :!i :HI

Duty Magistrates in any case.

la. Orderg would continue to be uploaded on the distHct coun websne.
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15. Bail orders and other orders which are required to be sent to Tihar jail through special messenger would
additionally be sent to the concerned jail Superintendent at the official Jail Dak Email Id ie
daksection.tilrar@gov. jr).

16. It IS directed that all Misc. applications and replies in pending cases would be sent to the Court Email
ID/Court ID before 2.00 pm everyday. Every Court would have a dedicated coun Email ID, list whereof
is a ''Annexure A'’.

17. The Court ID would be handled from the Court Point by the Co-ordinatOr, who shall be a staff
member(s) designated by each Court.

18. The statement of witness U/s 164 Cr.PC may be recorded in the Vulnerable Witness Deposition
Room/Other Appropriate Room in the Court Complex.

L 19, it may be noted that Ms Nidhi Bala, Ld MM (NI Act) Digital Court will use the Chamber and Court of Ms
Renu Chaudhary, Ld MM, Mahila Court-01 on the day she acts as duty MM till she is available in the
Court

This issues with prior approval of Ld CMM(NE), KKD, Delhi.

AASr+ISH GU -A

polAddl.Chief Me' Magistrate
'DistrictNorth

Karkardodma Courts, Delhi
No. 194 /2022/CMM/NE/KKD/Delhi Date: 24 .12.2022

Copy for information to:.
1. The Ld. Registrar General, High Court of Delhi through the Principal District & Sessions Judge (HQ), DeM
2. The Ld. Principal District & Sessions Judge. North East. W

3. The Ld. Principal District & Sessions Judges, Head Quarters, West. East, Shahdara. Patiala HousWuns, North.
North-West, South, South.East, South.West, RACC, Delhi. +

The Ld. CMM, Ld. MMs, North-East, Karkardooma Courts. Delhi.
5. All Ld CMMs Central/West THC. South-West Dwarka. North/North-West Rohini, New Delhi Pattala House. East/SHD

KKD. South/South.East Saket, Rouse Avenue, Delhi.

7. The CP, Delhi. the DCP North East/East/SHD through Chowki Incharge, Karkardooma Courts. Delhi
8, The t G (Prison), Tlhar JaIl, Delhi/ New DelhI, the Supdt. Central Jait, Delhi. through A.O. (J) R & I Branch. NE, KKD,

Courts, Delhi.
The Director of prosecution, Delhi, the Chief Public Prosecutor NE/East/SHD.

The Lock UP Incharge, Karkardooma Courts, Delhi.
The Secretaries, Bar Associations. THC, PHC, KKD. Rohini, Dwarka. RACC & Saket Courts, Delhi

The Incharge, District Courts Web.Site Committee, Tis Hazari Courts, Delhi.
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6. The Ld. Secretary DLSA NE/East/SHD/, Karkardoorna Courts. DelhI

9
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11
12
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13. The Incharge Computer Branch, Karkardooma Courts. Delhi for uploading on Layers/Web-SIte.

14. The Superintendent Admn. and Care Taking Branch. Karkardooma Courts, Delhi.

15. The Irlcharge Pool Car. Karkardooma Courts, Delhi.
16. The Incharge Cash Branch. Karkardooma Courts. Delhi.
17. The Information Center. Karkardoonla Courts. Delhi.

:18. The Incharge. Video Conferencing Room, Karkardooma Courts, Delhi.
19. The Notice Board, Karkardoonla Court Complex, Delhi.

20. Office Order File
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